To Regularize the Industrial Area

54. Sh. NEERAJ SHARMA (Faridabad Nit)
Will the Deputy Chief Minister be pleased to state:-

a)

b)

whether it is a fact that the village Sarurpur and village Nangla are industrial
area in Faridabad;

if so, whether there is any proposal under consideration of the Government
to regularize the abovesaid area togetherwith the time by which the said
area is likely to be regularized;

the present status of the main roads and streets of the village Sarurpur and
village Nangla industrial area;

whether the said area is in bad condition; and

if so, the time by which the roads and streets of the abovesaid area are likely
to be constructed/ repaired?

DR. KAMAL GUPTA, URBAN LOCAL BODIES MINISTER, HARYANA
Yes Sir,

a)

b)

In a survey conducted by Department of Industries and Commerce, Haryana
through M/s RSI Softech, there are several industries in revenue estate of
village Sarurpur and village Nangla.

There is no proposal under consideration of the Government to regularize the
abovesaid area. However, a proposal to shift industrial unit or allowing it at
present location under the “Policy for Shifting the Industrial Units” dated
20.07.2016 prepared under the order of Hon’ble High Court in CWP no.
11226 of 2013 is in progress. Furthermore, illegal industrial areas/ colonies
cannot be regularized under the Haryana Management of Civic Amenities and
Infrastructure deficient Municipal Area (Special Provision), Act, 2016, as the
Act consider only residential colonies to be notified.

Main road of village Sarurpur is out of the jurisdiction of Municipal
Corporation Faridabad. Main road of village Nangla stands constructed, but
internal streets of village Nangla industrial units are not constructed and the
same in unauthorized area.

The streets of village Nangla’s Industrial units are in bad conditions, but
development works cannot be executed being unauthorized area. The area of
village Sarurpur falls outside municipal area of Faridabad.

Since, village Sarurpur falls outside municipal limit of Faridabad and
Industrial area falling revenue estate of village Nangla in unauthorized hence
development works cannot be executed. Further, presently Municipal
Corporation Faridabad has no plan to construct/ repair main road to village
Nangla.
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